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better for the Government to consi- I der the
advisability of making some relaxations in
the law without giving up prohibition, so that
incidents like that of Mr. Frederic March do
not take place and Frenchmen do not have to
take recourse to drinking the whole lot when
the law of prohibition is pointed out to them?

(No reply.)

SHRI JASWANT SINGH: I would like to
ask a question, Sir. According to the
information given by the hon. Deputy
Minister, the police acted according to the
law, and they were very courteous anH civil
to the men concerned. So, Sir, how does the
question arise of the Prime Minister
apologising for the incident, when
everything was in accordance with law and
the police behaved in a courteous and civil
manner?

SHRI JAWAHARLAL NEHRU; This is
one of those cases, Sir, where the law may
have been observed, but commonsense is
not observed. As a matter of fact, I got a
letter from this lady—Mrs. March—who
was naturally upset by what had happened,
and [ wrote a reply to her telling her that I
was very sorry for what had happened.
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to Questions 676

f[ COLLECTION OF THE RECORDINGS OF
POEMS RECITED AND SPEECHES MADE BY
TAGORE

*94, SHRI NAWAB SINGH CHAUHAN:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the All India Radio is
collecting the recordings of the poems recited
and the speeches delivered by Poet Rabindra
Nath Tagore from time to time in different
countries; and

(b) if the answer to part (a) above be in
the affirmative, what material has so far been
collected and from which countries and by
when it will be broadcast to the public?]
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t{THE MINISTER ofF INFORMA--TION
AND BROADCASTING (Dr. B. J V. KESKAR):
(a) and (b) Voice-recordings of Rabindra Nath
of a total duration of -36 minutes, have been
collected from Indian and foreign sources as
shown in the statement placed on the Table of
the House. These will be broadcast during
the

t[ ] English translation.

[ RAJYA SABHA ]

to Questions 678

[ Tagore Centenary celebrations during 1961.

STATEMENT
Recordings of voice of Tagore in the
possession of All India Radio
L  Recordings obtained through

foreign sources—

(1) Extract of an Address of Dr. Rabindra
Nath Tagore to the convocation of the Berlin
University on 1st June 1921—Presented to
Government of India by the German Demo-
cratic Republic.

(2) Recitation by Dr. Rabindra Nath
Tagore of a poem in Bengali which was
recorded in Sweden in 1930 during the Poet's
European tour 'in 1930—Presented to All
India Radio by the Swedish Radio.

II. Recordings made by AIR or
obtained through sources in India—

(1) An extract from the address of Dr.
Rabindra Nath Tagore to the graduates of the
Calcutta University recorded by the Calcutta
Station of All India Radio.

(2) Portions of a talk on "WHY THIS
AGONY" by Dr. Rabindra Nath Tagore.
Recorded by the Calcutta Station of All India
Radio.

(3) Message of Dr. Rabindra Nath Tagore
on the opening of the Dacca Station of All
India Radio (technical quality of this
recording is however very poor).

(4) Recitation of poems in Bengali and
English by the poet on the occasion of his
79th birthday.]

st Taafag W o IEA QA
mrgevw a1 oy F faawr fr fader
g gifvaq faar 2 A 90 AT
# wra # gfew fear &
FAT &A% wATAT W W FEAT w
g ¥ & fad fowa w7 aow &
Yra arr g ? s g Av F A E 7

ﬂcﬂ'oﬂomiﬂﬁ'giﬁ#m
g~ag a1 4 7 oy gwar HfwT gwer



679 oral Answers

T AT § AT L85 F AT ET |
afy ®15 #AYT Ao oY AT g AT
A AT AT AT AT

sit Aaratag SEW 0§97 TR
1 gaar 34 fefdm & ame 97
639 F ArAA F AT H FIE BAL
faem @ &1 & 7

®lo dlo Alo HuwT : fomriem
¥ wrare 9% feew a7t aadr | fopfaw
# wrare 97 w5 A ST A
T AFAT & W a7 Fqaq F A A
a1 wEar 2\ f6Ew e & a9 @ 2
oYT I T § UF 97 qeF F 6L
¥ ouF qre § 4@ qa1 4% § |

Dr. A. N. BOSE: What are  the
Janguages in which these recitations and
speeches were made?

Dr. B. V. KESKAR: They are all in
Bengali but, erf course, they are in different
places. The statement gives all the details of
the recordings.

DRr. A. N. BOSE: Is there any plan to relay
these speeches and recitations after translating
them in the regional languages?

Dr. B. V. KESKAR: Sir, the recitations
have their value as the original voice of
Tagore, and it is possible that the songs
themselves which we have been able to find
may not be of much value, but I may inform
the hon. Member that we have a plan to have
certain of the outstanding songs of Tagore
translated in the *various Indian languages and
recited according to his own music.

DRr. A. N. BOSE: And about ; speeches?

Dr. B. V. KESKAR: I am not ;aware; |
have not got the infornTa-;tion at the moment.

[ 13 APRIL 1960 ]

to Questions 680

COMPULSORY ALLOTMENT OF PROPERTY
AGAINST COMPENSATION CLAIMS

*95. SHRIMATI SAVITRY DEVI NIGAM:
Will the Minister of REHABILITATION AND
MINORITY AFFAIRS be pleased to Otate
whether Government propose to make
compulsory allotment of evacuee property
against the compensation claims of displaced
persons?

THE MINISTER oF REHABILITATION
AND MINORITY AFFAIRS (SHRI MEHR
CHAND KHANNA): Yes. A copy of the Press
Note issued in this connection on the 15th
March, 1960 is placed on the Table of the
Sabha.

Press Note issued by Government
regarding Compulsory allotment of
Property against Compensation
Claims

Compensation to displaced claimants for
properties left in West Pakistan was to be paid
out of a Pool which consisted mainly of
acquired evacuee and Government built
properties. Compensation was, therefore, paid
by issuing Statements of Account to claimants
to enable them to purchase pool properties of
their own choice. The Government of India
from time to time announced a number of con-
cessions to enable the holders of such
statements to utilise them. A holder could not
only purchase Pool properties by himself, but
could also associate with others in paying the
price of pool properties. He could also utilise
them for the liquidation of the public dues
recoverable from his friends whether
claimants or non-claimants. It was, however,
noticed that despite these facilities the holders
were not utilising their Statements of Account.
They perhaps erroneously thought that the
Government would ultimately pay their com-
pensation in cash. Th's was, however, not
possible, as the Pool out of which
compensation was to be paid mainly consisted
of properties and the loans paid to displaced
persons.

2. As on the one hand the work of the
Ministry of Rehabilitation had to be
completed and on the other tb»



